MR. SPEAKER: 1 will appoint not
a big commitee but a small committee
to look into it. The Chairman of the
House Committee hag reviewed it,
and the Chairman of the House com-
mittee will be there along with others
and a few members from the Opposi-
ton and from the Treasury Benches.

We do not want any concession from
any people.

DR. HENRP AUSTIN (Erankulam):
The Congre«s Parly has already mov-
ed m tlus connection.

MR. SPEAKER: Whatever the peo-
ple get, we will get,

SHRI ATAL BIHARI VAJPAYEE:
We do want facilities. We have to
function here in Parhament, It is
not a Party que<tion.

MR. SPEAKER Espccially on this
thing I am very happy that you huve
no party que:ztwn on this issue

SHRI ATAL BIHARI VAJPAYEE.

They are Lri.nng in the Congress
Party.
DR. HENRY AUSTIN: 1 did not

rais2 it in that way. I only said that
we have already mede a gesture in
thig connection I have said it, not
in a controversial view. If vou are
offended. 1 am sorry.
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MATTER UNDER RULE 377
NON-FUNCTIONING OF BaNKs IN

SHR! VAYALAR RAVI (Chirayin-
ki: % would like to draw the
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attention of the Government to the
situation that has arisen in my State
of Kerala where the majority of the
banks are not funcdoning, especially
the clearing houses. It all happened
due to the agitation in the South
Indian Bank Ltd. No statute allows
this, and if the clearing house is not
functioning. there is difficulty all-
round, Sir. The situation now is this,
that neaily Rs, 30 to Rs, 40 crores
worth of cheques, drafts, etc. =are
Irving idle and are not cleared. The
Government of Kerala could not clear
the -alez tax cheques. Foodgrains
ptic +, Lave gnne up, No cheques are
tlrated. Vec.'5us complaints have
becn placcd before the Central Gov-
ernment and the hon. Finance Minis-
ter. Bul, still, nd action has been
tiken. I am rot going wto the merits
of the case. But, 1 am afraid, they
arc not taking any steps in this direc-
tion Either they must surrender be-
fore the employees or they must take
some action to see that the interests
of the people are protected. These
cheques should not be allowed to lie
idle. thay should be cleared, and these
clearing houses should be able to
function a: quickly as possible.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
1 know that this question of clesring
house has become quite an irksome
thing to the public also, but, unfortu-
natelv. the trade union organisation
15 utihsing this to get certain issues
settled by putting pressure on the
clearing house. Here, in this case, it
is a non-nationalised bank and they
have got certainlv some gdispute with
the employees.

SHRI S. M. BANERJEE (Kanpur):
They have suspended 42 people.

SHRI YESHWANTRAO CHAVAN:
I am not going into the merits of the
case. My only point is that the
Labour Ministry and its officers are
fully seized of the matter and the
Reserve Bank of India has asked the
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DR. HENRY AUSTUN (EKrnaku-
lam): It is almost two months since
the negotiations started. Unless effec-~
tive measures are taken, I am afrad,
the position will be serious. Food
situation is very acute in Kerals.
Conseguently the prices have gone up.
Onam celebrations are coming in
September., I would appeal to you
to take expeditious action.

18.08 brs
PAPERS LAID ON THE TABLE

ANDHRA PRADESR VACANT LANDS IN
Ursan ARress (l;:nmﬂou) Rurss,
1

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): I beg to lay on the
Table: —

(1) A copy of the Andhra Pradesh
Vacant Lands in Urban Areas
(Bxemption) Rules, 1872, published
in Notification No. G.O0 Ms. 878 in
Andhra Pradesh Gazette dafed the
28th August, 1972, under sub-section
(2) of section 9 of the Andhra
Pradesh Vacant Lands in Urban
Areas (Prohibition of Alienation)
Act, 1072, read with Clause (c)
(iil) of the Proclamation dated
the 18th January, 1973, issued by
the President in relation to the
State of Andhra Pradesh.

(li) A statement showing reasons
for delay in laying the above Noti-
fication. [Placed in Library.. See
No. LT-5436/73].

ANNUAL Rerorr Or ANDHRA PRADISE
StAT® WAREHOUSING CORPORATION
Hypgmasap, 1671.-72

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE

AUGUST 20, 1073
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(SHRI ANNASAHEB F. SHINDE); I
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Annual Report’ (Hindt and
versions) of the Andhra Pradesh
Warehousing Corporation, Hyderabaa,
for the year 1971-72 together with
Audited Accounts, under sub-section
(11) of section 31 of the Warehous-
ing Corporations Act, 1962, read with
clause (c) (ii) of the Proclamation
Gated the I8th January, 1973, issued
by the President in relation to the
State of Andhra Pradesh. [Placed in
Labrary. See No, LT-5487/73).

NOTIFILATION re ANDHRA PRADESH
Moror Vemicres Ruixzs

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M B. RANA):
1 beg to lay on the Table—

(1) (1) A copy each of the follow-
mng Notifications (Hindi and English
versions) under sub-section 13) of
Section 133 of the Motor Vehicles
Act, 1930, read with clause (c) (iii)
of the Proclamation dated the 18th
January, 1873, 1ssued by the President
in relation to the State of Andhra
Pradesh

(a) GO Ms No 496 published 10
Andbra Pradegh, Gazette dated the
7th June, 1973, making certain
amendments to the Andhra Pradesh
Motor VeNicles Rules, 1984, and

(b) GO Ms No. 517 published in
Andhra Pradesh Gazetted dated the
7th June, 1978, making certain
amendmienlts to the Andhra Pradesh
Motor Vehicles Rules, 1084

(ii) Two statements (Hindi and
English versions) explaining reasons
for not laying the Hindi versions of
the above Notifications. [Placed in
Library. See No. LT-5438/73].

(2) (i) A copy of Orissa Notifica-
tion SRO. No. 802/78, published in
Orissa Gareite dated the 13th Julr.
1973, making certaln amendmenty 10
the Orissa Motor Vebicles Rules, 1049



